NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD

C.P. No. 61/397-398/CLB/MB/2015

Coram: Present: Hon'ble Mr. BIKKI RAVEENDRA BABU
MEMBER JUDICIAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 31.08.2016

Name of the Company: Dr. Makrand Parikh
V/s.
Vadodara Stock Exchange Ltd, & Ors

Section of the Companies Act: Section 397-398 of the Companies Act, 1956
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~ - Councikfprpetitonerand council r'ur'Hl::H;mnﬂuht Nb. 1310 15 are present,
Respondent No. 1 & 3 Ld. Council for petitioner and respondent 13 to 135
represented that the reply has been filed by Respondent No. 1,3 13-15
betore Delhi Bench but no such reply 1s available in the case records, None
present for Respondent 2, 4-12. It appears that no reply was filed by
Respondent No. 2, 4-12. Meanwhile parties to complete their pleadings, if &
within 4 weeks. Petitioft Shall intimate the dates to the Respondent No. 2,
4-12.
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[.ist the matter on 23.11.2016. 1Y A S r—— JEH
(BIKKI RAVEENDRA BABL)
' MEMBER JUDICIAL

Dated this 31 day of August, 2016



